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QUESTION
LOAN DEFAULTERS

540: SHRIRAHULKASWAN:
Willthe Ministerof FINANCEDbe pleased to state:

the total quantumof loan availedby top ten debtorsin the country;

whetherthe numberof debt defaultersreporteda sharp rise in the countryduring
the last threeyears,if so, the detailsthereof;

whetheranysurveyhas been conductedin this regard andif so, the detailsthereof;
whetheraround40 per cent of the total debtorsare willfuldefaulter,if so, the details
thereof;and

the action plan prepared or action taken by the Governmentto recover the loan
amountfrom top100 debtorsin the country?
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ANSWER
To be answered by
THE MINISTER OFSTATEIN THEMINISTRY OFFINANCE
(SHRI SHIV PRATAPSHUKLA)

(a) to (c): As per data reportedby Scheduled CommerciaBanks (SCBs) to Reserve Bank
of India (RBI), as on 31.3.2018, the total funded amountoutstandingfor loan availed by
the top ten borrowersin the country with exposure of Rs. 5 crore and above was
Rs. 3,46,718 crore.

As per RBI data, the total numberof debt defaulters with exposure of Rs. 5 crore and
above for SCBs during the financial years 2015-16, 2016-17 and 2017-18 were 7,362,
7,557 and 7,907 respectively.

(d): As per RBI data on global operations,as on 31.3.2018,gross NPAsof PublicSector
Banks (PSBs) was Rs. 8,95,601 crore. As per data reportedby PSBs, as on 31.3.2018,the
total number of wilfuldefaulters was 9,331, amountingto Rs. 1,22,018 crore, which s
13.62% of gross Non-PerformingAssets (GNPA).The bank-wiseamountof GNPA for
the last 3 financial years and details of wilful defaulter as on 31.3.2018 of are at
Annexure.



(e): To reduce/containNPAs of banks, the Insolvencyand BankruptcyCode, 2016 has

been enacted for time-bound resolution of stressed assets. Further, the Banking
Regulation Act, 1949 has been amended to provide for authorisation by the

Governmentto RBI, for issuing directionsto banksto initiatethe insolvencyresolution
process under the Code. Under the provisionsof this amending legislation,RBI has

issued directionsto certain banks for referring12 accounts, with outstandingamounts
greater than Rs. 5,000 crore and with 60% or more classified as non-performingas of

31.3.2016, to initiateinsolvencyresolutionprocess under the Code. In accordance with
these directions,banks have filed applicationsin respect of these accounts before the

National CompanyLaw Tribunal Further,keepingin view the enactmentof the Code,
RBI has issued a revised frameworkfor resolutionof stressed assets, whichprovidesfor

time-bound resolutionof high-value stressed accounts. The SARFAESI Act has been

amended to make it more effective. Further,six new Debts Recovery Tribunalshave

been established to expedite recovery.In addition, under the PSB Reforms Agenda,
PSBs have committed, inter-alia, to create Stressed Asset Management verticals for

stringentrecoveryand ensure clean and effective post-sanctionfollow-upfor large credit
exposuresthroughspecialised monitoringagencies.

To reduce incidenceof default on accountof and effect recoveryfrom wilfuldefaulters,
as per RBI’s instructions,wilfuldefaultersare not sanctionedany additionalfacilitiesby
banks or financialinstitutionsgheirunitis debarred from floatingnew venturesfor five

years, and lenders may initiate criminal proceedings against them, wherevernecessary.
Securitiesand Exchange Board of India Regulationshave been amendedto debar wilful
defaulters and companies with wilful defaulters as promoters/directordrom accessing
capital marketsto raise funds. Further,the Insolvencyand BankruptcyCode has been

amended to debar wilful defaulters from participatingin the insolvency resolution
process.
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GNPAsand Number of wilfuldefaulters

Annexure

Amountscrore
Rs.

Bank GNPAs Wilfuldefaulters

as on 31.3.2018

Ason Ason Ason No. | Amount

31.3.2016 | 31.3.2017| 31.3.2018 )

AllahabadBank 15,385 20,688 26,563 | 250 3,965
Andhra Bank 11,444 17,670 28,124 | 394 3,957
Bank ofBaroda 40,521 42,719 56,480| 303 6,253
Bank ofIndia 49,879 52,045 62,328 | 422 7,463
Bank of Maharashtra 10,386 17,189 18,433 | 212 1,518
CanaraBank 31,638 34,202 47,468 | 491 4,759
CentralBank ofIndia 22,721 27,251 38,131| 787 6,197
CorporatiorBank 14,544 17,045 22,213 | 122 2,453
DenaBank 8,560 12,619 16,361 | 228 1,877
IDBI Bank Limited 24,875 44,753 55,588 | 116 4,828
Indian Bank 8,827 9,865 11,990 67 1,373
Indian Overseas Bank 30,049 35,098 38,180| 527 4,485
OrientalBank of Commerce 14,702 22,859 26,134| 424 4,215
Punjab & Sind Bank 4,229 6,298 7,802 27 283
PunjabNationalBank 55,818 55,370 86,620 | 1,090 15,190
SyndicateBank 13,832 17,609 25,759 | 203 1,162
State Bank ofIndia 98,185 1,12,343 2,23,427| 1,680 34,436
UCO Bank 20,908 22,541 30,550 656 5,722
UnionBank ofIndia 24,171 33,712 49,370 803 5,103
UnitedBank ofIndia 9,471 10,952 16,552 | 387 1,737
VijayaBank 6,027 6,382 7,526 | 142 5,041
Total 5,39,968, 6,84,732 8,95,601| 9,331 1,22,018

Sources: (1) RBI — for GNPAs

(2) Banks — for wilful defanlters
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